To

The National Green Tribunal
Principal Bench
New Delhi

0A No. 527/2022 Nand Lal Vs Dharmendra Tomar & Other

In reference to NGT matter in OA No. 527/2022 “Nand Lal Vs Dharmendra
Tomar & other” a joint inspection of Delhi pollution control committee, MCD & Delhi
Police was organized on 04-08-2022 to look into the grievance of applicant. The
Applicant has alleged that drain silt and solid waste are being deliberately dumped on
streets on Aunvrat Vihar, Sabhapur Vistar, Delhi.

During inspection following observation found :-

1. Garbage is dumped on a large site plot approx 2000 sq mtr near Rampal Chowk
Sabhapur Village.

2. The collected Garbage & Silt is then dumped on street no. 1,3, 4 and main road
of Anuvrat Vihar Sabhapur Vistar.

3. Nand Lal and other local residents were constructed during the said inspection
and they informed that work is being carried out by local MLA and Irrigation and
Flood Deptt.

4. As per MCD it is an unauthorized colony, MCD does not pertains with this
area and this construction work is being carried out by Irrigation and
Flood Control Department and DSIDC Deptt.

5. Representative from Deputy commissioner (North East) is not given despite
requesting and mail was given before hand.

N
6. Accordingly concerned department is requested to lift the dumped garbage and

silt from the mentioned sites.

7 Sanitation work is satisfactory & carried out regularly maintained

Note : Enclosed with Five Photograph of sites.
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0. A. No.
0. 527/2022 Nand Lal Vs. Dharmendra Tomar & Ors

-2-
residents of the locality and take requisite remedial action by foliowing due
process of law. DPCC will be the Nodal agency for coordination and

compliance.

4. Factual and action taken report may be furnished within one month T'

by e-mail at iudicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF.

List the matter for further consideration on 29.08.2022.
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A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to DPCC, Commissioner,

Municipal Commissioner of Delhi and Deputy Commissioner (North East)

Delhi by e-mail for requisite compliance.

——eeee Y

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 22, 2022
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